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Cornme rci8l Complex (BD) 
Indirenagar 
langalore - 560 838 

Dated t 

15 FEB1989 
RPPLICATION NO (P) 	 467 	 1 ee(r) 

pplicant ( 	 Respondent (a) 

Shri. M.S. Ohsnr.j 	V/s 	The Sct.ntifLa Adviser t. Minister at Ds?.nøe, 
To 	 P1/s tf.r,ee, New Delhi & another 

1. Shri M.S. Ohanrej :  
T.No. 361 
Tredes..n 'C' 
P.t.T.c (P1sintinans SC) 
Ae,jtjcsi Devel.jnt C.tablishent 
C.V. Rasen Nagar Pest 

$60 093 

2. Shri 14. Narsyenaewy 
Advocate 
$44 (ti.tair.), V $1.ck 
flsjajinsar 
langilers $60 010 

3, The Sclentlfle Adviser to 
the Minister of Deftnes A Diraster General 
Research & Develepsent 
Ministry.ef Defines 
01W P.O. 
New DelhI .110 011 

4. The Dir.eter 
ronautJ.c.i Dsvsiopent £stablishsent 

C.Y. Aessn Nagar Pest 
Bsngal.ra 560 093 

S. Shri R.S. Pedaarsjaiah 
central Gevt. Stn9 C.unssl 
Ni9h Ceurt Building 

560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find encissed herewith a copy of 

passed by tis Tribunal in the above said app1ication(c) on 	10-2.89 

cC-- fEPUrY REGISTRAR - 
(uiciU 
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BEFORE THE CENTRAL ADMINISTRATJE TRIBUNAL 
BANiCALORE BENCH:BANCALQRE 

DATED THIS THE 10TH DAY OF FIBRUARY, 1989 

PRESENT: HON'f3LL SHRI ZJUSTICE K.S. PUTTASUAMY ...VICE-HAIRf1AN 

HON'BLE SHRI L.H.A. RECO 	 •..ME196ER (A) 

APPLICATION NO. 467/88(F) 

M.S.Dhanraj, 
S/o.Sam, 
Aged 39 years, 
T. No.361, 
Tredesman 'C ,, 
P.E.T.C. (Maintenance SC), 
ASDSL, 
C.V. Ramen Nagar Post, 
Bangalore. 	 •.. Applicant 

(Shri P1. Narayenaswamy..,..Advocate) 
Vs. 

1 	The Scientific Adviser, 
to the Minister of Defence, 
R&I Headquarters, 
NEW DELHI. * 

2. The Director, 
Aeronautical Development 
Establishment, 
C.V. Reman Nagar Post, 
Bangalore. 	 ... Respondents 

(Shri M.S. Padmarajaiah.....Advocata) 

This application having come up for hearing 
- 

be'ora this Tribunal to-day, Hon'ble Shri justice K.S. 

Put 
	

wamy, Vice-Chairman, made the following : 

t.) 

This ié an application wade by the applicant 

under Section 19 of the Administrative Tribunals Act, 

1985 (Act). 

.....2/- 



—: 2 :- 

Shri ,S. Dhànaraj, the applicant before us, 

commenced his career on 19-7-1969 as a civilian 

labourer in the Army Ordnance Corps. On compassionate 

grounds he was transferred to Aeronautical Development 

Establishment, Rangalore (DE) from 9.11.1977 as 

LasCar uhere he is working ever since then. 

On 27.1.1979, a promotional opportunity to 

the post of Tradesman £ arose in the ADE. On that 

occasion one Shri. Chandrappa stated to be the 

junior of the applicant was promoted at Tradesman £ 

necessarily superseding him, On that the applicant 

made representation which was rejected on 12.2,1983 

(AnnexureE), On making further representations which 

did not bear any fruit, the applicant has approached 

this Tribunal on 15.3.1988 for appropriate reliefs, 

In I.1.No,1 the applicant has sought for 

condoning delay, if there was any delay in making. 

his application, IA No. I and the main application 

are opposed by the respondents. 

Shri M. Narayanasuamy, learned counsel for 

the applicant, contends that though the superseasion 

of the applicant took place on 27-1-1979 or even 

prior to 1.11,1982, the same ias- -being agitated 

by his client before one or the other authority 

and thus there was really no delay and that if 

there was any delay, the facts and circumstances 

stated in IA No.1 constitutes a suf'f'icient ground 

.....3/— 
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3 :- 

for condonation of such delay and condoning the 

same, we deal with the case on merits. 

Shri M.S. Padmarajaiah, learned senior 

standing counsel appearing for the respondents, 

contends that this is a case in which the matters 

stood completely concluded against the applicant 

prior to 141.1982 and therefore this Tribunal has 

no. jurisdiction to entertain this application as 

ruled in U.K. MENRA V. THE SECRETARY MINISTRY OF 

INFORMATION AND BROADCASTING NEW DELHI AIR 1986 

CAT 203 and 1987(4) ATC 329 DR(SMT) KSHAMA KAPUR 

V. UNION OF INDIA. 

We have earlier noticed that the applicant 

even if he was senior and had superior claims on 

which we express no opinion had been superseded 

on 27-10979. The representations made from time. 

to time, do.e.s not't a1i;alter this position. We 

have no hesitat4On.in  holding that the matter 

stood concluded against the applicant on 27.1.1979 

or prior to 1,11.1982. 

On the ratio of the rulings of this 

Tribunal in Mahra's case and Dr. Kshma Kapur's 

4se we have no 5urisdiction to entertain this 

plication under the Act. If that is so then 

the question of condoning the delay under Section 

21 of the Act does not arise at all. On this 

vieu it is unnecessary for us to examine the 

.. 9  .4/1. 



mertis of the case. 

9. 	In the light of our above discussion we 

hold that this application Is liable to be 

dismissed. We,theref'ore, dismiss the application. 

- 	 But in the circumstances of the case, we direct 

- .khe parties to bear their own coits, 

' 	 - 

VIL-CHAIRf1AP4 i 	 MEMBER (A) 
4• ttj)/ - '- 
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